VIDHAN SABHA MATTER
GOVERNMENT OF NCT OF DELHI
PUBLIC WORKS DEPARTMENT

5TH LEVEL “B” WING
DELHI SECRETARIAT: NEW DELHI-110002
F.No.11(83)/PWD-II/V.S.Q/Un.St.Q.No.219/2019/j|n(q —£2  Date- 0.3

To,

03 19

The Dy. Secretary,

Question Branch,

Delhi Legislative Assembly,
Question Branch, Old Secretariat,
New Delhi-110054.

Sub:- Reply of Legislative Assembly (Un-Starred) Question No. 219
raised by Sh. Manjinder Singh Sirsa Hon’ble MLA for dated
26.08.2019.

Sir,

Kindly refer to your letter No.F.11(B-1)VI/2015-20/VSS/Question
Branch/2323 dated-16.08.2019 on the subject cited above. In this regard,
please find enclosed herewith 100 copies of reply of Vidhan Sabha Question
as mentioned above for necessary action at your end. Further, the copy of
the same has also been sent through e-mail.

Yours faithfully,
Encl: As above \J

\
HCA
Dy. Secretary (PWD/VS)
F.No.11(83)/PWD-II/V.S.Q/Un.St.Q.No0.219/2019/\\p(L (%  Date- Q_%/DZS l\‘%

Copy for information to:-

OSD to Hon’ble Minister (PWD) \

g

Dy. Secretary (PWD/VS)
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GOVT. OF NCT DELHI
DIRECTORATE OF EDUCATION
(ESTATE BRANCH)
LUCKNOW ROAD : DELHI-54

Sanction Date:15/12/2015
Issue Date: 2)-/2—¢§
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: SanctlonGroup 2015000502 30 S6- 3458
No. F.16/Estate/Zone -6/Priority-1/2015/

s e

o ,

Executive Engineer, Educatlon 1st Floor MSO Building, I.P. Estate,
e 06 District- North East

Sub:- Construction of 625 Additional Classrooms under jurisdiction of Zone-6 of DDE North East
District (Priority-I) of 16 Nos. Schools, amounting to the tune of Rs.86.10 Crore out of which
Rs.68.00 Crores (for the Financlal year 2015-16) and Rs.18.10 Crores, for 2016-17.

Sir,

New Delhi-2 PWD Education M-

No. of the Executive

With reference to letter
Engineer,CBMD,PWD,Govt.of Delhi.

Crore Seventy Six Lac ) is debita
in demand no.11 of GNCTD during
of 16 Govt. Schools of Zone

Finance Department,Delhi for incurring an expenditure amounting to Rs.680000000(Sixty Elght
Crore ) out of which Rs.122400000( Twelve Crore Twenty Four Lac ) s debitable to the
Major Head 4202 98 00 53 C/o Bldgs for Sec. Schools(SCP) and Rs. 557600000 (Fifty Five

-6 North East District l,e. School ID1106018. ,Delhi subject to|

23/01/15/CE(Edu.)/M/PWD/31
I am directed to convey the Admn. Approval / sanction of

ble to the Major Head 4202 99 00 53 C/o Bldgs for Sec. Schools|
the year 2015-16 for above mentioned work at Total Number

he following conditions :- a) That the total expenditure Incurred during the current financial year
should not exceed beyond the fund available In the budget/R.E. i.e. Rs.141.00 Crore by Finance
Deptt.b) That PWD shall observe all codal formalities.c) That the escalation in cost will not be

allowed under any circumstance.d)

In no case additional funds will be provided to PWD.e) That

the work shall be completed within the sti
regarding above mentloned work to Educat

execution/completion of the work.

The Executive Engineer,concerned will submit monthly progress report to this office about

This issue with the concurrence of the Pr. Secretary Finance, Govt. of NCT of Delhi vide U.0.No.

pulated period.f) PWD has ta submit the status report]
ion Department from time to time.

183/DS4 Dated 04/12/2015

(Spl. Director of Education (Finance))

- \',r !

Copy forwarded to:- gt 4-:‘Nf:‘\oﬂ‘l ~
1.0Office of Chief Engineer (Educatior (Mqintég%xggev PWD, Govt. of NCT of Delhi, 1st Floor MSO

Building, I.P. Estate, New Delmgl\fvﬁi?\ s\al® Con ‘

2.0Office of Executive Engineer,s&d cag %R&h’\ﬁ@'ﬁf Delhi

3.The, JDE (IT) for upload the sapction o er on officlal website.

4.The, DDE North East, RPVV, @* Block, Yamuna Vihar, Delhi.

Copy for Information:- "

1.PS to Principal Secretary(Finance), Delhi Secretariat, New Delhl

2.PS to Director of Planning, Planning Department, Delhi Secretariat, New Delhi /

| 3.PS to Principal Secretary(Education), Old Secretariat, Delhi /

4.PS to DIrector of Education, Old Secretariat, Delhi
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